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The application is purported!y filed 

by 67 .applicants claiming Specia! Duty Al!owance. 

However, it is noticed that both the main 
.O.A., nd- the application under Rule 4(5)(a) 

of the Central Administrative Tribunal(Procedure) 
Rules -1987. are . defective as there are no 
signatures against a number of applicants. 
In the main- application out of 67 it appears 
that 9 persons did not sign and in the petition 
under Rule 4(5)(a) of the Central Administrative• 
Tribunäl(Procedure) Ru!es 1987, 38 signatures 
are not available against the names of the 
applicants. Mr D.K. Biswas, learned counsel 
for the applicants, submits to al!ow him to 
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CONTEMYr APPLN.NOi 	 OF 1995 (IN 'A NO. 

R&I'IEWAPPLN4 NO 	.. 
	

OF1995 (IN OA NO. 	 ) 

	

SC. PETN. NO 	 OF 1995 (IN OA NQ, 	
) 

S.- .  

• ' • • S 	$ 	• i 	4 4 	. 4 . . . . . •1 • • • • • • • APPLIGANr (S) 

.eVf 

RESNDENT(S) 

FOR'THE APPLItNt(S 
AIR 
IVRiS . 

S. .,. 

FOk THE RPCNDTS 

• . 	OFIGE Wccr E •. 	• 	.Jt-E 	- . 	. .., 	ORDER 

19.3.96 

withdraw t,he, application with liberty to file 

fresh application without prejudice to the 

I •  contentions in this appliation .Prayer is allowed. 

The application is disposed of on 

withdrawal.., 
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FCj,L.bUT'( 'ALL. Gr• L 
tt; 

A. 

/8 MAR 1996 

w, 	NIi CENT AL ADMINI - 	
..t. 

Ul  
T1MIVE TRIBUNA1 

WAHATI BENCH 

Case No : O.A._q:~*,',of1996, 
1. Shr4. Nanda Kishore Thakur. 2 . Shri Surendra Ch. Sukia Baidya. 

Mazdur. Carpenter. 
3. Shri Rambijas Yadav,. Mate, 4. Shri Prabhu Dayal, Carpenter. 
5. Shri George Mathai, 6. Shri Prabal Yoyti Deb, 

SUpVr. B/S-Il. 
7, Shri Bh3baanda Das, 8 Shri S.P. Käbiraj, 

9. ShriRatan Deb,P/ManII. 

ii. ShrPuran, Mate. 

13. Shri ,M.0 dhkraborty, 
P/Fitter, H.S.-II. 

• .10. Shri Surn Ch. Bora, F/Printer. 

12. Shri D.K. Singha, L,.D.C. 

14, Shri Subash Ch, Deb. 

15. Shri PrnChandra, 	 16. Shzi Satyeadra Sukla Baidya. 
C arpenter. ,. 	 .• 	 . 	 Mason. 

17. Shri Raina Krishna Harizan, 18. hrj' Ashok Kt. Bairniki, 
Mate. 	 S,'a1a. 

19. ShrI Bikram Yadav, Mate. 20, Shrj Ajoy Dutta, -Dléc. H.S.I. 

21. ShrI Mohan Bhuiya, FGM(sK). 22, Shri N • Náteshan, PGM (sK). 

23. Shri KPGK Hair, FGM (.5K). 24, Shri Hariprasad Pradhan, Mate. 

2. Shri J(hueh Bahadur ,  Sona, 260.... Shri AshokKr. D'e, 
Mate. ., FGM1. 

27. Shri Rashik Ch. Paul, 28. Shri Sankar Purakayastha, 
Elect. S.K. . 

. 	 Mate. 

49. Shri M.R. Chowdhury, 30. Shri H.M. Nag. 
Elec. S.K. 	

. Elec. H.S.-II. 

31. Shri Pradip Kalita, Dhowk. 32. Shri P.C. Sukla Das, F.G.M. 

33. Shri Rama Kanta Horizon, 34, shri Sudip Stad1)ar, 
Ma zdur, 

. 

...35, Shri Arjun Kr. Roy, 36. Shri B.C. Roy, 
supdt. B/R-I. 

37 • Shri V. Margebandhu,Mate. 38. Shri Pradyuana Dr. Dutta, 
• . 	

. Supdt., B/R-I. 

39. Shri C. Mani, FGM. 40 0  .Shri Chaturgan Hazam, Elec.S,K. 

41 Dhanaj Yadav, V/Man., 429 $hri Benu Tanti, Mazdur. 

43, Shri Jamal Uddin,ilec. S.K. 44. Shri Mi Muddin, P/FitterSK. 

45.ShriSirajuddin, FGM 46. Shri Sibendra Nath Cheki, 
.. 

. Supdt. BR-Il. 

Cofltd ...... p/2 
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47.. shri Dharanidhar Das. LDC. ., 48. Shri Suresh Ch. Roy, Mason. 

49. Shri. Dipak Ranjan pas., 	50. Shri S.M.s.,Naqvi, A.E.,B/R. 
Elec. SK. 

• 	 . . 	 51. Sri Nitish Ranjan Kar, 	52., Shri Nripendra Ch. Paul, 
A.E. 	 Elec. S.K. 

53 • shri T.K. Bhattachajee, 	54. Shri .K • N.andy, SK.-II. 	•0 

• 	 L.D.C. 

55. shri Sujit Kr. Banarjee, 	56, Shri S.P. Jam, 
Supvr. B/E-'II o .. 	. 	. .

. 	•• 

57. Shri Dilip Kr. Saha, 	 58, Shri Sw&pan Choudhury, 
S.A.1. 	. 	 supdt. B/R-I. 

59, Shri Radhaballab !Yebnath, 	60. Shri.A.K. Mitra, 
Supdt. E/M-I. 	 S.K.-I. 

61. Shri M.C. Das, A.E. B/R. 	62. Shri Kanulal Sukiadas, 
Office Supdt. 	

•• 

63. ShriS.K. Gangopadhya, 	64. shri N.D. Pow, 
• 	A.E.' B/R. 	 Office Supdt. 

• 	 65. Shri A.C. Guha, B. Gr...II 	66, Shri Supratleh Sarkar, 
V/Man. 

e r6 S~ri B.X. Dutta. 

All, posted in the Of fce of the Garison E,ngineer(P), 
........8 Ews,c/o 9910.P.,o. . . \ )td 

'7 	
. 	

......... Petitioners. 

VERSUS 

16 	 Union of India, represented by the Secretary, 

Ministry of Defence, Govt. of India, NeW Dethi. 
2. .,. 	 GarisonEngirteer(P), 872, Engineering Works 99 A.P.O. 

RespOndents. 
. 	 . 	. 

PARTICULARS OF THE RESPONDENTS ........ 

1. 	secretary tø the Govt. of India.. Ministry of DEFENCE 
in control of Respondent No.2 and its est'abljshment. 

Garion EngIneer, 872 Engineering W,O)8 	09 A.P.O. 

Head of the Office and establishment in whith the 

.ppiica*ts are/were posted. 

Contd..... .P/3. 
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PAJTICUIaARS OF ORDERS. AGAINST WHICH THE 

PLIC ATION IS MA. 

The application is directed against the non 
• jmplementatio* of the Government of India, Ministry of 

Finaace(Department of expenditure) O.M.. No.20014/10/86- 

jV dated, 23-09.1986 and denial of V., .I4I....... 
allowance by the Respondents even after the .judgernent and 

order of this Hon' ble Trirnal in O.AJt.0.89 passed on. 

.29-03-2994 and implemented by the Respondent No.1 in 

respect of 149 Applica*ts similarly situated as the 

Applicants., here. .' 	 ...• 	 . .. 	 .. 

JRISDICTION OF TH9 TRIBUNAL .....................- • 

All Applicants are civilian Defenäe employees 

posted in swe Pield area, now declared as NModif  led Field 

Area from various datek between 1984-1994'. ThxppUcant 

declare that the subject matter of the applicatieri and 

the redressal prayed for are within the jurisdiction of 

this Hon' ble Tribunal • The Applicants dée that the 

application is within the prescribed limitation. 

FACTS OP THE - CASE. 

joined Shrii4rinal Kanti Das 

this Hon ble Ttibuflal which 

19-Wand,was finally disposed 

'As the joint petition suffeEed 

irregularity this application 

under the leave of this 

All these App1icant 

In a joint application before 

was registered as O.Ai.Lof 
of .,., . 'Otder dted 1101 996 

from procedural infirmity and 

in proper form is being filed 

Hón blé Tribunal. 

2. 	All the Applicants here are civilian defence 

employees working in various posts described in details 

in the list of names annexed. They are all posted in 

the establishment of Respondent No.2 with effect from 

different dates after 
• 	 ', 

Contd.. • .. .P/4. 
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3. 	That the allowance 	 is 
admis sable to all Central Government ernployeea siMilarly 
situated by virtue of Ministfy of . Defence Office. Memo 
No. 4(19)85/D(clv-1) dated,11-Ol..1984. 	. 

Coriequent 'on the recommendation of the 4th 
Commission the Government of India decided and the President 
of India accorded approval to Paq,  the allowance in the per-
missible rate to all emp1yees posted in the North Eastern 
States, 

The Applicants are all entitled to the allowance 
from such dates on which Applicants were individually 

• 	 p0 ted to the e stabl ishxnent of Respondent No .3. The 

Applicants thus challenge the non-implementatIon of the 

allowance to Which they are lawfully entitled. 

As many as 149 Applicinti posted in thqsme. 
entablishment of G,E.(P)872EWS, at Agartala(Trjpura) filed 
application before this Hon'ble Tribunal challenging the 
de*lal/non.4juplementatjoa of the k. 	 .allowance. 
This jI  ble rxibunal after hearing all the parties passed 

its final verdicton 29-031994 in O.A ....... /89directing 

the Respondents to.pay all arrears accrued to each 

individual Applicant with reference to the date of posting 
and the rate admissible. The Said Order of this Non' ble 
Tribunal was coneirmed in review a1ication..I.4..199s and 
as such the Order of this Tribunal has already been imp1e 
mented 'hi respect f all thóe 149 Applicants who are 

im.ilarly situated as the present p1jcants.re.. 

7. 	The Applicants expected that the allowance 
bould be uniformly applied in the case of all similarly 
situated employees on the decision of this Hon' ble ikunal 
But the Order of this Non' ble Tribunal not having been 

implemented beyond the 149 employees, the present Petitioners 

slongwith others served a Notice demandingustice through 

theLr Counsel and dspatched.regjstered post on 10-04-1995, 
No response having been received the Applicants filed the 

joint application with ShrJ. Mrinal Kanti Das(O .A. ... . . .1995) 

and that joined the Petition'bejng,procedural1y defective 

Contd... •  p/5:, 
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the present application is filed in proper form, 

8" 	That the decision and the verdict passd i5 ...tlis 
Hon' ble Tri1*na1 on 11-01-1996 in 0.A.2L.j996 would be 

applicable in the case of the present Alicaats, all being 
siuilarly sittiated ard having common causeof action and 
identical relief sought for. 

LIP SOUGHT 	 . . . 

Ci) 	The Judgement and Order of this Hon'bleTrjbunal 
in O.A..ft.1989 and in O.A.04.1995 passed on 29-03-1994 
,and.,. 	

made applicable in the  
c*se of the present Applirants. 	 . 

This Ron' ble Tribunal would also kindly pass 
Orders, as to cost of this proceeding and suth compensation, 
for denying and delaying the payment of the al].wance to 

	

which the Applicants are lawfully entitled. 	. 

THE. DOCUMEtTSNNEXED. 	 . 

r 	 . 	 . S. 

• 	- o• 	 •• 	•S 	 - 

NUMER OF I .D .0.. 	 . 	 S.,.  

8 09 S°9? 
'@37crB / 
	

.-• 	.' 	. 

Cntd.4,1p/6. 
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Verification 	 CA 

WE the uridrsignod posted in the establIshment of Rospondent-3 

at Pgarta1a,Tripura,do hereby verify the contents of the appli-

catIon above,which are true to our knowledge, nd we have not 

suppressed arty materIal facts. 

J!fl 	$ 	 21. f\'lc k1 
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Verification 	 P 

WE 1he undrsignod posted in the establIshment of Rospondent-3 

at 1garta1a,Tripura,do hereby verify the contents of the app1i7 

cation abovo,which are true to our knowledge, and we have not 

supprossedany materIal facts. 

fr 	2 

2. J 	LL'\ 7 	22. 

3 / 	V\\J 	 23. 

4 

5 	 25, 

26, 

7. 27. 

9. Ai1-. t: A'2 	 2 9 .  

iO• 	 30. 

hflP-O 
oil V2 iJ44. 	32. 

D3 QOAj. 	
33, 

CjLL'k 
t!~ 	1 34. 

15. 	 7. .. 	 35. 

16. 

 

 

19. 

20 

36 

37, 

380 

 

 



WE jAie undrigned posted in the etab1!shmont of Rcspondcrnt—. 

at Pgarta1n,1ripura,do hereby verify the contents of the appli-

'cation abovo,which are true to our know1odgc and we have not 

supprssod any mtor1a1 racts, 

!. K4 	
2. 

• 	 7, SI'ci 	 22 

3. 

4c 'o 

25. 

J4, K i(tt4'V041 , 

j: 
/7 	2? 

8 	 2O 4  

pJ /9 	i 	 2. 

30 

7 	4v( 	J( 
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17, 	 \\ 	 3? 	 • 

by 

19. 

2 0 

30, 

39 

40, 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GU%AHATI BENCH 

Case No : 0.A. .....,,of 1996, 

1. Shri Nanda Kishore Thakur. 
Mazdur. 

3. Shri Rarnbilas Yadav, Mate. 

S. Shri George Mathai, 

7. Shri Bhabaa*da Das, 
S.A.-II 

9. shri Ratan Deb,D/Man-II. 

11, ShripUraR, Mate. 

13. shri M.C. Chakraborty, 
P/Fitter, H.S.-II. 

15. shri Rain Chandra, 
Carpenter. 

17. Shri Raxna Krishna Harizan, 
Mate. 

. Shri Surendrac-h.., Skla Baidya. 
Carpenter.  

4. Shri Prabhu Dayal, Carpenter. 

6, Shri Prabal Yoyti Deb, 
Supvr. B/S-Il. 

8 Sh,ri S.P. Kabiraj, 

10. Shri Su.ren Ch. Bora, F/Printer, 

12. Shri D.K. Singha, L.D.C... 

14, Shri Subash Ch, Deb. 

16. Shri SatyeRdra Sukia Baidya. 
MasoR. 

18. Shri Ashok Kr. Balmiki, 
S/4Wala. 

19. Shri Bikram Yadav, Mate. 20, Shri Ajoy Dutta, Diec, H.s.I, 

21. Shvi Mohan Bhuiya, FGM(SK). .22. Shri N. Natesha, FGM (SK). 

23. Shri KPGKNa.ir, FGM (5K). 249 Shri Hariprasad Pradha, Mate, 

2. Shri Khush Bahadur Sonar, 26. Shri Ashok Kr, Dey, 
Mate. . 	FGM, 5K. 

27. Shri Rashik Ch. Paul, 28. Shri Sankar Purakayastha, 
Elect, S.X. Mate, 

29. Shri M.R.. Choudhury, 
Elec. S.K. 

31. Shri Pradip Kalita, Dhowk. 

-33, Shri Raina Kanta Horizon, 
Mazdur, 

35. Shri Arjun Kr. Roy, 
:Supdt. B/R-I. 

37. Shr.i V. Margban.. 4,Mat. 

39. Shr I C. ManI, FGM. 

41. shri Dhanaj Yadav, V/Man.  

30. Shri H.M. Nag. 
Elec. H.S...II, 

32. Shri P.C.. Sukla- Das, F.G.M. 

34 9  shri Sudip Sutradhar, 
F.0.M, 

36. Shri B.C. Roy 1  

38.shriPradyuana Dr. Dutta, 
Supdt. B/R..I. 

40. .Shri Chaturgan Hazaj, Elec. S.K. 

42. Shri benu Tanti, Mazdur. 

43. Shri Jamal Uddin,Elec, S.K. 44, Shri Ali Muddin, P/Fj.ttersK. 

45. shri sirajuddin, FGM 	 46. ShrI Slbend.ra Nath Chaki, 
Supdt. BR-Il. 

-. 	 Contd.. ... .P/2. 
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47. ShriDharanidhar Das. LDC. 

49. Shri Dipak.Ranjan Das. 
Elec, 5K. 

51. S}jri Nitish Ranjan Kar, 
.A.E. B/p. 

53. shri T.K. Bhattacharjee, 
I.D.C. 

Shri Sujit Kr. Banarjee, 
Supvr. B/S-Il. 

48. Shri SureshCh. Roy, Mason, 

SO. Shri S.M.S. Naqvi, A.E.,B/R, 

52. Shri Nripendra Ch. Paul, 
Elec. S.K. 

54. Shri A.K. Nandy, 5K-Il. 

56. shri S.P. 'Join, 

57. Shri Dilip Kr. Saha, 58. Shri,Sw&pan Choudhury, 
S.A.-I. Supdt..B/R-I. 

•' 'Shr'iRadhaballàb Debnath, 60. Shri A.X. Mitra, 
Supdt to E/M-I. 	' S .1<. .-I. 

61. Shri M.C. Doe, A.E. B/a. 62. Shri Kanulal Su.kladas, 
Office Supdt. 

63. Shri S.K. Gangopadhya, 	, 64. Shri N.D. Pow, 
A.E. B/a. Office Supdt. 

65i Shri A.C. Guha, B,. Gr.-II 66. Shri Supratish Sarkar, 
v/Man. 

67 • shri B .K • Dutta. 7 . 
/ 

All, posted in the Office of the Garison Engineer(P), 
872 EWS, c/o 	9-A.P.O. 

-VERSUS - 

Union of India, represented by the Secretary, 

Ministry of Defence, Govt. of India, New, Delhi, 
Garison Engineer(P), 872, Engineering W-orks 99 A.P.O. 

Respondents, 

PARTICULARS OF THE RESPONDENTS. 

Secretary to the Govt. of India, Ministry of DEFENCE 

in control of Respondent No.2 and its establishment. 

Garison Engineer, 872 Engineering Works sec. 99 A.P .0. 

Head of the Office and establishment In which the 

p1icats are/were posted4 

Contd..... .p/3 
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AN APPLICATION UND 	E 4(5)() OF THE 
RIBUNAI (PROCEDURE) 

IEAVE 
	

SUBMIT A JOINT 
HE AP CANT.S HAVING COMMON 

ING SAME RELIEF, 

The Pet,itioner above named respectfully beg to 

state o f:Uow 

	

• 	 . .,,,.i "' 	That the PU,tioners are fi1ig a joint  

catiofl before this Honble Tribunal seeking relief on 

..AllanOe, 

That al.A. the Peitondra are civilian Defence 

4itpthy(te s UwJffl: tho aarlm dopartmetit and posted at the 

uIj btatjOE in the isame eatablishmont. All the Petitioh-

eve have identical and coriun interest and the cause of 

.. ,. 	action .is...also similar 	much as the denial of the 

	

- 	 / 	allowance to which the Applicants .arr dntitled issimilar, 

nd with effect from the same date. 

3; 	That the Petitioners are '1.ow..pid emp-ly-s 

and cannot afford to engage lawyers jndependently or 

be:ar the expenss involved in filing, asperte. appli-

cation and as such the Petitioners agreed to pray for 

a permission of this Hon' ble Tribunal to submit the 

applicatin jointly by the Petitioners byone application 

and hence this application for leave of this Hon'ble 

Tribunal to file a $ctgle application jointly by all the 
.................................. 

Applicants. 

Contd.... . .P/4. 
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3 • 	That the present Petitioners were among the 

66Aiicg 	who jointly filed 	 1995 which 

was hex:d at lencith by this I-Ion'blo Tri.tnal. on 110•196- 

,at i Pecb. AhotIjh thu jidgennt Was passed 

i:ilie:E wata e11id in reapet of the' lst Petitioner S  

I Ii:inal :iirti j)qj,jj who 11,41 sigmd thO Petition, but 

41 repet o1 other 65 who joined the 1st Petitioner. 

iee ws however, allowed to the Petitioners to file 

V 	 ' 	 pi_oper applicatioru3 Whreupon his Hon' ble Triinal 

wuLd consider extending the benefit of the judgernent 

1- 1 40ed by t,he Hon' ble Tribunal on 11-.01-1996. Hence 

V 	 tht. Peittion for filing a single applicatjon jointly 

by U, the Ap1icmnts 	V 	 , 	 V  

It is therefore humhl.y Izsye that this Hon' ble 

'rribuna:L wouLd consider the circuInstanceg-Uow all 

the Petitioners to file a single app1icatio jointly 1-1 

all thu Petitioners. S  

V 	 -AN P 

• for this act of kindness the Petitioner eMil 
V 	 , 	 S  

Contd......P/5. 
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